RAJYA SABHA (4 December, 2002)

farat @iz T &2 7 T <iem ) T H w1 snavaswar 7€t Xin the light of our
requirement, Fif Tl § 2 ¥ & 91X =fq o fefafere ot
wfem & s & for 9 98 ot e 3, =i swErh fag R d 1 A wE et fe e
TR ! g W 7S o & w ¥ 7=, G uw, @R @ fF g wmw
faifd § FRT wm & 3R wafen S @ ey @ ame § A9 SeH T
AW E, A S T | I = s faed €, 9 @ fese w3 w g favm
& == o weRan e faedfi@ @ st s st € 39t e @ fag
39 Il ¥ wrew fedw fafred vt et 2 fegre? @ 3wl & I
% e ¢

sit 9ISt wAtEde: IrwvTefs e, w96 wEAE vee e §
Hfgzm #19 Sl for & ot 37 wfgo & wem), 3 foe v & i =7 s
2, 9% @1 %d ¥, 9% 9 faeae g ¥ w1 e =i e den wgdt s e
uF B Y 3 Hed g TR fag Eva 1 2 o faedt e v s o el
T ¥ SRR 6 3w gh B o, EEt v g € et v e e S
foru =% oot =g < @t &, 38wt fear wh

*228 [The questioner (Shri S.M. Lal Jan Besha) was absent for
answer vide Pages 30-31.]

Aircraft Cragshes

*229. SHRI VIJAY J. DARDA: Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the recent accidents of Air Force aircrafts,
MIG, Jaguar, etc. and the mid-air collision of two Russian-made long-
range IL-38 maritime reconnaissance aircrafts at Goa, present a very
disturbing scenario of our detfence preparedness; and

{b) if so, the reasons for this state of affairs and what is the gist of
the recommendations of the various Enquiry Committees set up relating
to Defrence aircraft accidents during the last three years?

THE MINISTER OF DEFENCE (SHRI GEORGE FERNANDES):
(a) and (b) A Statement is laid on the Table of the House.
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Statement

{a) and {b) the aircraft accidents have not affected the defence
preparedness of the country.

2. The varicus Boards/courts of Inquiry (COIl) set up to probe defence
aircraft accidents have made several recommendations which differ from
case to case and generally cover aspects like training, maintenance,
ground handling, flying procedures, flight safety measures etc.

THE DEPUTY CHAIRMAN: Mr. Darda, don't you want to put the
question?

SHRI VIJAY J. DARDA: | have already put the
question...(/nterruptions)...

THE DEPUTY CHAIRMAN: No, supplementary.

SHRI ROBERT KHARSHING: Madam, Deputy Chairman, may |
know from the Minister in-charge of Defence whether certain newspaper
reports that have coma out-that we are buying second-hand spare parts
for our MIGs and that is the reason, why these air crashes happen-are
true. If that is not true, then what are the reasons for these continuous
aircraft crashes which are taking place?

SHRI GEORGE FERNANDES: Madam, there is no substance in
that report. Such a report had originated from Moscow and when this
issue was taken up with them, they even denied having made such a
statement and stood on that. In so far as the accidents are concerned,
there are various reasons why these accidents take place. One cannot
pin point any one single reason. After every accident, a court of enquiry
invariably sits and looks into the reasons for that accident and gives a
report where there may be a need for making certain corrections. There
may be reasons which have to do with the environment, birds very often
assemble where their bases are. There are innumberable reasons, which
are identified and whatever corrections have to be taken, have always
been taken and where punishment needs to be given, punishment is given.
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SHAI J. CHITHARANJAN: Madam Deputy Chairperson, in the reply,
the Minister has stated:

“The Courts of Inquiry, generally cover aspects like training,
maintenance, ground handling, flying procedures, flight safety
measures etc”

F would like to known from the hon. Minister what steps were taken
by that Ministry to avoid such contingencies. These are all things which
can be avoided. | want to know what concrete steps have been taken.

SHRI GEORGE FERNANDES: Madam, after every accident, there
is a Court of Inquiry which identifies why the accident has taken place,
and its findings, whatever they are, are examined, and whatever remedial
measures it suggests are always taken. There have been two major
Committees which were set up. One was the La Fontaine Committee
which was set up in the early eighties. It made certain recommendations,
and majority of the recommendations have been implemented. Some are
in the process of implementation, and a few are still being considered.
There after, Dr. Abdul Kalam chaired a Committee. The recommendations
that he had made were also considered, and where they had to be
implemented, they had been implemented.

230 [The questioner (Shri Dara Singh Chauhan) was absent for
answer vide page 31.]

‘231 [The questioner (Shri Karnendu Bhattacharjee) was absent for
answer vide pages 31-32.)

24



